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Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent ? k/ <

2. (a) is the application in the prescribed form ? Sk

(b) Is the application in paper book form ? YA
(c) Have six complete sets of the application (@(4! o2 Se ks / ke )
been filed ?
3. (a) Is the appeal in time ? 7.4)‘5

(b) If not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation,Vakalat- l{,u,
nama been filed ?

'

5. ls the application accompanied by B D /Postal- Y AN
Order for Rs. 50/- i oA

6. Has the certified copy/copies of the order (s) .
. . . . . 4
against which the application is made been (7

filed ?

7. (a) Have the copies of the documents/relied .
upon by the applicant and mentioned in L/"“'j
the application, been filed ?

' 4 N el
(b) Have the documents referred to in (a) 1_/’% / {‘)7 A«'u—v{:‘s 17

above duly attested by a Gazetted Officer

and numberd accordingly ?
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Hon' r. D.X. Agarwal,J M.,

shei v, K, Chaudhary learned c

applicant, the case is adjourn
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iion, «r. Justice J.L. Srivastava,v.C.
Honthle . 're aeh. LOrtnil, iLanber (A)

( 3y don, .r. Justice U.C, arivastive, /.u.)

By means Oof this ,rglicitica, th ggplicuni v
attained the ace 0f £J years nav Chal.:rncel the ordes of
corpulscery retirewent eted 22.7..908. e 4, palCene oy
holding the promoticnal puse of wiololol o "o u v i L
efiec*t from septermer,ledls enterzc I o servife ©L .. i7L 20
in the year 1959 as ‘Koti .oheris! shese n2 earnec -.ruala
intervening promoiicas ceforzs et ing wdsirict vi.oo:o,

Tne agplicant whi¢ is nember of scheduled Caeste Communiiy

et adverse rer.cks in 8ysors  upto L97C tut  thereeil:f

he did not el any <dverse rernacks vhereupon his ad’s ure
suli to te colourless anc merely just elejo.. s, ot vl

1989 and 1970 he was recuced for ¢ peridd .. wiu ,zos Lo £503,
incrament was vith-helc <¢r ¢he year 2n Lo ld o curniurec

in 1970,

2. The g plicant complated JU years Ul uaiiiylig

service in 1986 in whicn yesr, € a3 _iven Li:l.o iln

¢race anG promcter, The orcer Cf co pulscry rul. . .. ..db
Leen chullengec ca the crounds that e 3% . o n.o-3sel

Ly conpetent euthority, 1s result Ol nui-gpp
and is as a ratter 0f result O vinIioiiuunhust oo TUolids

vn the pest of resgundsnt no, 3 viz i owapuly osccolon
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Comissicner who falt small tecause of ccence . 2ier ol crus
of transfer passed by him ever ther his nuaiz o5 il locluded
in  the transier list received ‘rocm the conpetert oLtacrity.
in this connection, it has Leen svatau thet alibcagn
applicant *s trans’er orde: could only e passad Ly ses-wifznt
nu, 2 or with his concurrence yet respdident ni 3 Lassuc

an order itransferring him t¢ Ghawipu.s . The a-sence o
concurcence 0f resgpcicdent ric¢,3 . ILthou% which a0 wonsor
ozder could hcve Leen passec seveilec when the ~ifz o
applicant approached iinister and carcoiics Commissicner ,or
recalling the transfer oruer and that cven 1§ .2 @ 1s fo%
included in the transfer lis<: wiicn vwas in :ws 0 tace cf
respondent no,2 viz i rectics Cenidssid.es, vl the resgoencenc
no, 2 even tnen relieveC niu n 29,4,1943 ab per acvice o
Finance I.inistry, The applicant, <thereaifter, (ava inis
joininc regort in the of’ice of respcadent no, 3 vhich - s
returned and the gpplicant made representaticn in the e tor

a1c Zn the re2antire, he ~Js served .ih crier of comp.t Lsury

retiremsnt dated 22.7,1683 un 2.,7,158, ;o I IS URGents
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v 5 passed ofler she recom 2nde il Dy Twisr cumidoien
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pdrer ere returned,
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containad ir. Lovorneent O Ligls, LdAnis oo
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: retiring hir unless he nasc an o ortumity o isl e
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! 0f fact thit there a5 ncihidng eaverse o ¢lry lnv: o rity
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? A.l._238xena  dnc oihers Vs. Thie< Cu.orif .. ipar oo nt,
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; reference to %wo cases. A referance -« oed wi3C 7 G
the case Of al.k. Chatak Vs. ‘ni<n of indic ono oUnEE3

1920, A.T.C., 423, in th.at case usnywarcifled rope it

‘ regacding employee’s dcubtful intecrity ware s - o

; It was held that unless ergloyee 1s civen Qrp o i/ of
\ representation, such reports cen nut e basic of

compu lsory retirement. In the Said cese also, ou 7 - a3

~i.uicec

nothing on record and the screening comritter

that therc was no adverse repoust in the cunficoniias
recaefding mlabt " sty

ICL crt.

P but arrived at the conslusicn

| on account of tvo facts viz the Ternas in olleonong
f hand led impurtant search _nc¢ selzes canr 0. 0T

; other was financing ©f purchase of flut 25 o.le.mes 1o
| him by Delhi Cevelcpment Authority. Thu il ces nele

that these two fucto:s attribute gishinesty on

cast a ctigma and there a5 no repurt by screen.n G
cer  cundvctin: coitinal

f that material ':as not sufficient
| prosecution acainst mi-, The tripunal =% Of tht w.r  Lhet
| ~hete the me=erial relied <n by the sutha ities indic tes
| .peciiic acts of mis—ccnouct a3 in what cosn o suEn
materias wo.ld not be relevant —aqterial Too o2 LowB
of invoking¢ the pOwer uvncerl fUNC sERRTEL ¢ W Lsap) SN
invoking cf j ¢ er in such circumstiantub S LN
' to colouratle exercise - [ U e%. 3 e v &8 Ces2,on cchlon
, : has been ylaced -
relionce/ by the gpplicent is inE Cund o~ Ve lZa o allan
Vs. Jnicn o lndia Jno others 1wl (Le), wie, S20, Tk
: regort 07 5Creening corpLtsae centonnl e L0 .entes
. wiich framec speciflc aciiu o Ti. LeRTT - - . 3. th.
} the reasch for resoriing 10 corpulsl ’ Lk
. of disci-linary ac.iw shoull nava ke : : 1
v in ne ctsance Of re.vifo, The ol e
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vere taken incc gecount  ane LR .
£to %ntse cases anC as  Such tag orest Ul rol.nt A
menifestly bad and can nol Le Sus.d. NI
7. A0 Lhe cu3e Of HAems Juleda Vo dMa v L
ane anotaer (L07L8)2, 9Ch pwi2, (i ALoud O , L aay
Lell be ithat inspite of =he w:ork oo e @, ST
s5atis "actory, av he clgirmec 1T - ., Lawte ST oLzen vl
ralevan. factcrs, such o3 v nlstory OoLe g g
entire sorvice ane centilentlisl re Colt Ahoo Do
serivd © too service ., 0 v nldclh JE app bup sielT Joity
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lanucuous Or ray ke connecied o ith cTAgra.L oo on

S “ 3

o heaesty or intecrity that o partire oo ¢
vet in ancther cuse the reierence Lo N .
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1l disa; sCvas <1

nis method o orking, Ir2 yost held e¥
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T oo of

ln the instant case before us,
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the applicant in recent yt
were reports of his bein~ o pessen 00 dCozi..
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ln respect 0/ cne inst<ncs

s mlsodntacrity
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reputaticn on inte¢rity - hich too vas a0t - ltpcai
£in cose foo

o
R

W
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Lon oLder Salinro

ke said that there
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tha aftorncen =of 31-6-1585,.

2o The seni-r ity =f sShri Chhctay Lal in tho

rf-rusrid gr-de ~f Srcup '8Y will be ruckonad

acecor:.ing &z th. ~-pul dr-un by tha Gooup '8¢
Jopartment-1l Frumction cumeitico,

sati Zhhcte-y Lol is subject

Je
&
2
3

3, The st

ta tha docisi-ng F tho Jourts in the fzllowing

rit Potiziong:-

N 5., 128/1284 1,~chyn Pradesih
vion =f High ceurt
Henech Indzra,
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i) Jrit ¢otit
3onkths BFrous sue

Ingi~ o . Lhcpus
ii) writ kotiel o 0.559/1%64 Littmr oo .-eh
Hero Y uO'v weu. Lni-on High court,

cf Indi-+ no cilhuare Lenciy, Luckn i

cacacZ/"‘




iii)

R~j
af In-.i~

iv)

Sur:hdra i

of Indi-

Kodar ..o-tn

drit Fobtiticn noe228/1304

.Tit Fotiti n . 5978/1504

Writ Boticion 5,897

= Dow

firhy~ Pradosh

Kumn~r i wnon 48, Unionm Aigh Court,

“nn b rs, Soncah Insoroe

UtL~r Praresh
th

N

Kh.ro Js.lin High Court,
2n

I BT o 8 Banch Allahab~z,

i)

Uttar Pradesh

/1204
L:1l Vs, wnin of High Court,

Inci~ =n thurs, tench All-habnd,
vi) writ Puoticisn wne 425 7 1983 hnchya Prodesh
UzZ.i Kum~r ¥Yorm~ Jse Lniosn High Court,
w of In: i~ - cihers, sench Gualicr.
vii) drit P.otiti-n ii7.1C01/13¢€5 ilachy~ Pradesh

35
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~retion

Te

20
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v

Thage crisr shill &

Shri

Tha

s

st Ingpucter High Court,

o Unisr o f Indi~ ¢ ~thars Bench Indores

s zffuet from the

Chhetsy L1l ~ssurmcs tho charge of the

cl-cg o shri Chhotey Lal ..
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LLd clulsds
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5. /~11lcaibla
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ctres tics Lammissicnar of Indin
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Ccoy forwsrier fur lafcmm-~iicn ond necessary

wuror )l so-rd of Excisse
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3, Thu senar-l Migsry onvi, vpium ¢ alkeloid
Works, ...uruch

; wC2y mzunt For Shri chiotoy Lol
Inspact:r (80) w.y plo-se by delivered

2C to hio,
4o The Lensr:l | -nepsr,

uGVi.bium ¢ Alkoloid
#3TXs, uh:zisur,

5, The Dupubty ..~rc:tics Corwisciznor, ficsmuch/
>
Lucknaow/ 50t~

6, The District C

¥, vrribrnki-II
Jdivigi~ne

Shri Chhotuy L1, Ins-ictar {43), Govtelnium &

Mk~=loid uUorks, 7 aoruch,

Co P, o‘e co/istto II/u 1 i’.‘le/:-;"iul :/T;’ Cho/.‘.IB/J‘::mno/

accounts/Hini Ur-neh; L-orecics Commissivnar!s
Cfrice, Guilizr,
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in ths Centr~l Aministr-tiv
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Ziobl oo g tav
Ll ot -
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Foloo11-3/14/CB/B8) 3.1

Govorrment of Ining

Cantral Lurc-u of i2rc:2icoe

Lffice cf tho Jdyeircoiics Lroouigsicner,
B~57, Suctsr ‘Al {I-htnogoT

Lucknoue

Shri Celeambork~ry Jistzict Loium Cfficer,

Lucknow sresontly on Zuput-cicn in thoe office of

the undorsictn.d is h.oroby tr-nsforrad anc posted
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cencurronce of tae ioorcoiics Zeemissicnor of Inlia,
Gunlizre Shri u.bL.ambo.k-o should repcrt to tho

frenoger, sovbe Lpoium & .1ke .orks Unduertaking,

Ghazipur forthuwithe
57f
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Ta

Sir,g

The Jdeputy .»rc zig & deciuncr,

Lucknou,

ry ~
W= "oy

Pin, 222C56.

Y

Raspoctfully I bog @ rucort Tur duty Foroncon

tedny on 1Bith of July,; 1220 ~7L.r -~v=iling 25 dnys
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27-5-88
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In the Contr-)l nmirissr-2iva T-1l.vr 1. 31l-h.ib-o

Luckn - Zonch.

The nrcutics onwd .
/ 19 Tha (.11, i.orr, sur’
Auspactsd dir;
I most rogructfully Lo o snglosc horewich tha
Fhotastnt coy <f uy joining r. =-% "¢, 18-7-88 nlong

with 211 the cnelocourcs conel .y thcrain,

This jrinine rscoré of ©ins N s Luen ratuthed
to mo vide l.tivr roLli-dgct, 22-i/C7/324 2t.18-7-88
tsking ms Lo .t so oors PRuv o voLr Ron.our ond not to
writ anytaing to Oy.izc,Calil i this resnect in future,
Its photost~t cuuy is ~lut oo loser far kind perusnl,

Apnrt Fro »11 Zhis,; 16 i3 o bs subnmitted *h-t
Firstly ths tr-rsfor cr.oar o7 wilz to Sh zipur wuns
illegnl ns it vwog withzut yoor konourtis CL..CLRAZLCE,
theuch frruulontily s saour in it; ~s h~s baen
discussad in my - otodiled lotizr, ~tinched horsuith for
kind porus-l,. sg.unily i¢ is vercy Funny to note th-t o
A my knowula:tgs,; ~t sn-zitcwr n: such snst cccours ns shouwn

in the trersfur sricr ny thus it is nctining but o clanr
v Marcgsmant ta che crclieni :n tho sort of the learnoed

dYeieCoy LucCknous

> Houw w8 pur e Lotlio by Jdy,..lolko., detod
18-7-88, roforrs: Ly ip oo rs.2 nbovo, refusing my
joining ropere; 1w w3licc w.in yuur pracicus time to

-

kKinily issv. lo:r wrlore ooy cesc S0 thot I mry jcin
2t Lueknou -8 Jilele Lucan v, “ftir my le-ve (iiezienl) an:
Eramsior uroor foueul oy G SYeieCalil, h-ving nc yzur
heniurls coneurriiice; oo cl-rifi ¢ tseull & Joid under i
rul.s oxistii,,

, L Till ?in-1 :rucos fouc your Awrcur in this casy I
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F SEFORE THE CENTRAL ADMINISTRATIVE TRI JUNAL
" CIFCUIT /E:CH, LUCKNOW e
O. A. No, of 1988(L)
C.L. Ambeckar - .ee Petitioner
Versus
Y
Union of Indis & others .. Resronrents
1038 g, I CRT COUNTER AFTIDAVIT ON =FHALF OF REZTO TENTS
CT 0 & CEOLI G ADMISSIC:! CF THE ATILICATION,
AFFL AV % o
100 T8 &
DISTT <y . gis
P K I, Vineet Kumar, aged about 36 years
s5on of Shri n\ & S "\,(. N-Q/QIZW"» % -~
A AT
at present "posted as Deruty Narcotics Commissioner,
Government of India, Central 3ureau of Narcotics,
at =57, Sector-A, Meshanagar, Lucknow do hereby solemnly
affirm and state as under:
« , -
P e 1.  That the deponent is Respondent No,3 in the
e Wy
A \E
ﬁﬁf”’ T/ sbove noted a~n~licaticn and he is also authorised
to file this shert counter affidavit on behalf of
. other respondents also.
\U\/—’/W

2. That the deporent has read and understood
the contents of the applicstion filed by the
arplicant as well as the facts deposed to herein

under in reply thereof :

3. That at this stage it is not necessary to
give parawise rerly to the arrlication as the

arrlication -oved by the acplicant is liable to
be rejected on the ground of alternate remedy.
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4o That the petitioner was retired pre-~

matured according to Funderental Rules 56(j) and

Rule 48 of CC<%Fen51on) Rules 1972, This case
vias reviewed by the duly censtitutiéd committee

as per the procedure laid down by the Government

of India for the purposes ascertsining whether or not

the arplicant is fit to continue to serve in
Government of India. On the basis of the
service records of the applicent, and

reco mendaticns of the Committee which reviewed -
his case it was decided by the Government of

India to retire the anplicant under Rule 48 of

ccs{Pension) Rules 1972 in public interest. On
receipt of Government of India decision based on the

recom--endations of the Comnittee the Nartotics
—

Commissioner of India who is the competent
szuthority in the instant case has, therefore, issued
orders retiring the aonlicant under Rule 48 of CCS
(Pension) Rules 1972 in »ublic interest after
observing other formalities.,

5. That the arplicant has joined the

department on 22,11,195, However, his work and
conduct was not ucto the mark as his service records

reflect that he was an indisciplined and

ineffic ent officer. The adverse re arks have been

comnunicated to the applicant on a nu ber of

occasions on the grounds of inefficiency and mis-
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behaviour as unders:~—

1, Vide D.O.F, No.3/6/Confl/57 dated 26,9,1957
for the period ending 30.6.1957.

2. D.O. F lo.3/6/Confl/59 dated 10.11.1959 for the
period ending 30.6.1959,

3. D.O. F. No.3/7/Confl/61/8302 dated 13.11,61 for
the period 8ndi-~g 1961.

4, DO, F. 10.3/7/Confl/62 dated 17.11,1962 for the
period ending 30,6,1962,

3, Ho.3/5/Conf1/65/1428 dated 9.9.1965 for the
oeriod ending 30,6,1965.

6. D.O. F. io.3/5/Confl/66 2017 dated 24,9,1966 for the
year ending 30.6.1966.

7. 8.0, F, i70,3/5/conf1/67/1635 dated 29.7.1967 for the
year e~ding 30,6,1967,

8, Ndverse remarks were also given to him in his
. 3CR for the veriod from 1,7.69 to 30,6,70,

Jleedless his CCRs after that are also colourless

and just adequate mostly., Further, he has also been

penalised on various occasions for indiscipli-~e etc, viz~-

Tenaliies in Disciplinary cases:

(i The applicant was awarded major penalt; withholding

iis {hree increments for dereliction of duties and gross

™
',

risie behaviour in 1959 vide Deputy Narcotics Co missioner,

Ghazivur order No.C, o0,II-0(3) -CA/58 dated 20.2.1959.

v

{i1) The avplicant's pay was reduced for a period of
one year in 1963 vide “arcotics Commissioner, Gwalior

order No.F i70.2/15/Confl/59-1V/720 dated 24.4,1963.

(iii) The apolicantits one xmwkhxincre~ent was withheld in
o L
1966 for using rostal service stamns for private

correspondence vide De-uty Narcotics Commissicner, Ghazirur

Order i'o.C-io,2/4/65-CF/5714 dated 28.6.1966.
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i (iv} The applicant was 'Censured’ for not performing his
duties properly vide Deouty Marcotics Com issioner,
Ghazipur order Ho.C No. 11~(8)~10/69/Conf1/CL/ P11

dated 30,9.1970C.

6. That the work and conduct of the applicant was

not upto the mark as he earned nu: erous adverse remarks
tn his annual confidential reports and was also penalised
for i~discipline, On a complaint received against

him and other members of his vparty, necessary inquiry
vwas conducted and a prima-facie case has been

ostablished against him for extortion of Rs, 17,000/~

as illegal gratification from one shri Ram *al ,
s/o. Laxman resident of village Umaria, Tehsil

talhargarh, District landsaur (1F) while conducting

search of his house on 2,3,1987 alongwith the
preventive parﬁ; theretening Shri Ram talthat he
would be arrested under the Nartotics act and that

» his poppy licence vrould 2lso be cancelled. The case has
veen referred to the central Vigilance Comnissioner

for advice on further action. In addition, action
\ .

{Zfiz%g?fzb 35 being contemplated agairst him in another case
.%\ﬁ, .

of irregularities committed by hinm recently while

. . . . . e .
vorking as District Opiwm Officer, —ucknow which

HL———/“”“/// reZlect serious doubts about his integrity.

., Fercties Coc, 18836207
( Juv. of ladic) In this case, he had recorded false verification
E ORI R L e 297!

v

certificates on La—bardars repords regarding damage

to poppy cqéops which have been got inguired and a

/i’/
prima~facie case on the irreqularities committed by

him in this regard has been established,
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7 That the contention of the arplicant that

his appointing authority is Central Government is not

corresct, as according to orders contained in Government

of Indis, linistry of Finance (Department of Revenue

and Insurance) Nex: Dalhi's F,No.C.11016/6/71-Ad.V dated ‘
19,1.1972, the Harecotics Comnissioner is the appointing

I
authority of Group f3' Officers in Narcotics Department,

8, That the apnointing author ty of District Opium
Officer is Harcotics Commissioner of India, Gwalior
anc not Central Government. The order of retirement

of the a»plicant under Rule 48 of CCS(Pension) Rules, 1972

in +he oublic interest was passed by the MNartotics Commissiong
of India, Gwalior (.f‘"ar‘ty No.2) and not Deouty Narcotics
Cormissioner, Lucknow (Op. party no.3} . The Narcotics

Cormissioner of India is competent to issue retirement of

a Government servant under Rule 48 of ccs(Pension) Rules

1972 in vublic interest.

R That according to the instructions and

~rocedure laid down in Govt of india, linistry of Ho e

pffairs Office “emorandun No.25013/14/77-Esstt(A)

qated the 5th Jan ¥9& 1978 a Government emnloyee who has b
served with the order of rremature retirement may submit

recresentation to the Govern:zent of India against the or

of his oremature retirement,
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stated above, the arnlicati-n filed by the
applicant is not liable to be admitted for

consideration and the seme is liable to be

dismissed on the ground of non=compli~nce

of provisions contained in Section 20(i) of

the Administrative Tribunal Act, 1985.

L.

Deporent,
Bepriiy N 5ilrs Consmtestostesy
Pidavt, of indie)

Luckno, ~ . AU Caai W (2] 2280
. o é&g' o
Dated: 9% J 88

Al/
Verification.

I, the above named devonent do hereby verify that the

contents of naragraphs s | t°:lvq are true to my
personal knowledge, those of o&ragra"hs'%{ to |0
are believed by me to be true on the basis of

records and information gathered and those of 7L

paragraphs i to~ are also
believed -y me to be true on the brsis of legal
advice. Mo part of this affide-it is false and

nothing =aterial has been concerled so help me God.

ZLVB’e%&fnt.

2 Y FIY Ug At }

- Luckncy, o ot cadin
Dated 2\6 & 88 MU Gt @ (g ) BN

I 1dent1fy the deponent the who has signed
beSore me and is also personally known to ne.

-

CVK Chaudhari}
Advocate, HC

Solennly aff rmed before me on g\ ol <
at § -7 ﬁm/ﬁm by the denrnent who is identified by
Shri Chaudheri, Advoc~te ' Bigh Court, Lucknow Zench,

I heve satisified myself by examining the
demonent that he underitands the centents of this affi-
davit vhich have “een read over and explained to him by

ne,
@ 2 e
‘J ‘jgﬁaﬂlihxmfiseioner.

- AcC\ L h\qz?;
N
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, 3EFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
v
. CIRCUIT 3ENCH, LUCKNGC::
ng)o NO. qﬁ? Of BB(L)
rev .;‘ .\Ce L° An:bedkar c0 8 Petiti oner
AFFLL AT -
- Versus
| STRCIIR L S
AL AMABAD , :
- léiTijﬁnion of India & others «»o Respondents,
e ,
h- "!—‘-@’ & ¢
= COUNTER FFFIDAVIT ON "EE'LF OF RFSTCI'OENTS
0T 0SING EDMISSICN CF THE AT LICATICH,
»
I, Vineet Kumer, aged about 36 years,
Son of Shri R.B., Srivastava at present vosted as
Deouty Narcotics Commissioner, Governmnent of India,
Central 3ureau of Narcotics at B-57, Sector-A, 14ahahagar,
Lucknow do hereby solemnly affirm and state as under:~
4 1. That the deponent is Respondent No,3 in the
above noted apolication and he is also authorised to file
this counter affidavit on behalf of other respondents also.
] :
v 2, That the deponent has read »nd understood the

—

é*’//” gjr contents of the avrplication filed by the arrlicant as

2047

H .

well as the facts derosed to herein under jn-reply thereof:

- "1?1'1":': TR~ 0 TTTYT T owme e e NP m e e
S . i 5 [ - e e :
- - w - e e T

3. That it is pertinent to give brief history of

the case before giving parawise comrents on the anplication

filed by the arplicant, as detailed below:

\9/,//4WA/ (s) Thet it is submitted that according to
JenR
et
cwret L FREE FR 5(j) and Rule 48 of css(Tensi-n) Rules, 1972
t\.f’ 5‘ !-_;“ ”
! the cases of Group !'D' Cfficers who have comnleted 30 yeers

service or 50 years of age are reviewed by the duly

o y
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constituted committee veriodically as rer the = ocedure laid

< down by the Government of India in order to ascertain whether or n

not they are fit to continue in Government service . According

to procedure laid down for review, the cases of the officers

are first screened by the Committee and thereafter the

recomniendations of the Committeeé' e sent to the Governnent

of India alongwith entire service records for final decision.
For this purnose, the entire service records of a Government
servant are screened and not of a particular veriod or a case.

If it is found that the integrity of a Govt servant is doubt-
, (R
ful or he is 1neffect1ve the Government ha ‘right to retire

»> him under FR 56(j) af(Bule 48 of cCS(mension) Rules, 1972 in

public interest as the case may be.

(b) That after completing 30 years service, the case of

Shri Chhote Lal fmbedkar, the anplicant was also reviewed

along with other officers under TR =7/Rule 48 of CCS(Pehsion
Rules 1972, On the basis of the service records of the
arplicant and reco mendations of the Committee, which reviewed

> | - his case it was decided by the Government of India to retire

the applicant under Rule 48 of ccs(mension) Rules 1972 in
N o
A public interest, On receiot of Government of India decision
— )
£

20 -/

based on the recommendations of the Committee the Narcotics

Commissioner of India wzo is the co~petent authority in the
\iﬁ:T::;:winstant case has, : , issued orders retiring
t‘m“m‘ Lann o
"'J’“yﬂ“ “y\l the apolicant under Rule 48 of ccs("ension) Rules 1972 in
ar \d

oublic inmerest after observing other formalities.

(c) That according to the instructions and procedure laid

down in Government of India, iinistry of Home Affairs

Office memorandum No.25013/14/77-Estt(A) dated the 5th
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. JSanvary 1978 a Governrent ernloyce vio has “een served with the
. ° order of orer-ture retirement -2y submit his reorcsent>tion to the

Governrant o7 India arainst tha ovder ol his oremature retirement,

"d) That aftner examinstion of the facts 0of the revrege-totion, if
it is camsidared nacessary, the reoresantaticn is pleaced hefore the

dulv c-nstitited an-ronriate co ittee for thefr cons’deration C3efs)

rocamendstian, 7 finsl dectsion is taven v tho Tovernrent of

India after peceint of snnrenri-te conpitte~'s recov—endstions on such

renrcsentation,

.

r . . . . crys
{e} it in the instant case the an-~licent ‘rstead of sudmitting
his reoresentation to the Govern ent of Insin has filed his ap»li-

catior hefore th's Hont-le Trihunal s~p-~i ~% % order for his retir-

»o

ino under Nule 48 of CC ™, Iension) Tvles, 1972,
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. Joverraent of india 5
Central Sur-au c¢f Narcotifs ﬁﬂ

7 Office of the Naxcotics Coummissioner of India
19, The Ma..., Morar, Gw:lio+ —-4740C6 (J.Pﬂ)
% - 4

L
et L { ', vated, the $/s/5.
R ftl({/ /" 1L E4CRANDU
" It is alleged that Shri Chhote Lal Amhedkar while

o posted in the office of the Deputy Narcotics Commissioner,
ST Neemuch as Superintendent{Zx.), searched the house on 2,3,87
- 2 of Shri Ram Lal S/o Laxmanji resident of village Umaria, Tehsil
f~_ -~ Malhargarh, District kandsaur alongwith S/Shri 3. L.Chaurasia,
‘v Sub~Inspector; Rameshwar, Shobhagmal Rathore, Keshar Singh,

' ;, Mohan Verma, O.F.Awesthi, Sepoys any O.P.Kalosie, Driver, im
. -, «Ahe doubt of having illicit¥ opium but no opium was found

T from the house of Shri kam Lal. Shri Ram Lai was told that
“ there is a complaint against him and was threatened that he

will be arrested under Narcotic Drug Psychotropic substances

act, 1985 and his licencs for poppy cultivation wouild also
be cancelled and on this pretext demanded Rs.30,000/- as
illegal gratification to hush up the case. At last themattes
was allegedly settled after accepting Rs.17,000/- from
Shri Ram Lal, The demanded money was paid to shri B, L.Chaurasia,
Sub-Inspector wrzpped in the towel in the presence of
Shrl Ambedkar by one Shri Kanwar Lal of village Suthi,who

l‘,
i

: g was present in the village Unaria on the day of incident
‘ viz. 2,3.1987,
) 2, Shri Chhote Lal Ambedkar is, therefore, directed to
: su'mit his expalantion in this Tegard within ten days from
. the date of receipt of ¢tnis Memorandum. It may pleazse be noted
that in case no explanation is received within stipulated
period it will be presumed that the above charge is acceptable
to him and he has nothing to say in his defence.
3. The Meceipt of this Memorandum may be acknowledged.
) , e
c. X ‘01./('; ' o
“ A~ (-
( D.Chakzaborty )
e Narcotics Commissioner of India
: Therg e

vV &hri Chhote Lal Ambedkar,
Distsict¢ Opium Officer,
Lucknowe Cthuisie D € Lo dhnens)
Copy alongwith ‘copy meant for Shri Chhots Lal

gmbedkar forwarded to the Deputy Narcotics Commissioner,Lucknow
1 U22) for information. It is requested that the copy meant for
\ shri smbedkar may please be delivered to him under dated
‘ gcknowl@dgement which may be sent to this office for record.
: the roply of shri Ambedkar vhen Tecelved may aisc be transmitted
. to this office quickly.

2, Copy also forwarded to the slepuly Narcotics Commissio
Neemuch {(M.P.) for infermation. ner

| Carae L i\ /
SN L/Kr \\\ | ( D.Chakraborty )

Narcotics Commissioner of India
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Sip,
Sabject:

The Dy.Narcotics Commissioner,
NeemQChg,

Test measurement report of village Palrhi of
Mandsaar I Division- Sutmission of- C/Reg.
L EEERY

Lindly refer to the atove noted subjectaz

and ovder of the compe tamfy aathority dated 25.3.8%, 1

visited the village on 27,3.87 and test measarsment of

23 cultivators relevant to the complaint was done by me

and detzails of that is enclosed herewith for further

necessary action at your esnd.

Encl: Daplicate (2)

Superin tendent (Ex.) Hgrs,

Dateds 30.3,87 FRev, Wing, Neemuch.




4 rea allnted.

Yy 8.1,

topy of the P«xt Extract of test measerement Resister done by 8u
under the orders of the Depaty Narcotics Commissioner,Neemach da
Village Ps8ldd of Mandsaar I Division,

.lololol%ﬁ\ohl\&l&llclilololclclolol. “o 9 e TeTo™e Te e e

Name of the Cultivators

I-.!l.ll.!l.'8:“'.I.'l-.'.ol.lc.tl@'.ll.!.ll.-.

rag megsared

perintendent (Preventiwe) Hyrs.Pr
ted 25,3.1987 on a complaint of

To tal Area

Q'.'I'.'."'U TG g g e g e

te st neas- +
- arad,
t.la.l.l.l.l..l_to:lla!OlolnloluIa'o!c».%ﬂ.aal.oloil!o.lol.M.loln.lolol.clole'oloillololl '.Io.loloiol.t.m \I\
S/8h,
l. Mangi lal 3/0 Nand Ram 0,15 0. 15 34 X 200
L.No, 1(Mukhiya) 48 X 20 ¢ 0« 20 0.5
18 X 4 9
2+ Pearwati Bai W/0 Bhuwan 0,15 0. 13 30 x 28( 0. 17 0.4
LiNo.3 38 x 230
3+« Onkar S§/0 Nenda L.NO, 0.15 Ce 13 29 x 220 0o 16 0,3
=t ’ 4, 36 x 26(
4 Dovl lal 8/0 Raja Ram 0,18 0. 16 40 x 39 Ge 16 Co 1
L.Ncs7
5. lohan .al §/0 Kesho Ram 0. 16 Qo 14 45 x 40 0. 18 0. 4
l.Fo, 18
6, Onkar Lal §/0 Jai singh O, 18 0. 14 28 x o5 C. 17 0.3
> - LeNos 20 52 x 200
\~' 7o Ham Singh 8/0 Kani Ram 0,15 Oe 13 46 X 34 0. 16 003
Nl H..BZOG Nm
TN
» Panna 8/0 Babru YL.N0.30 O, 15 0. 14 41 X 34 0. 14 -
S. Bhaweani Ram S/0 Ganesh O, 15 0. 18 48 x 33 0, 16 001
10, Man Singh 8/0 Sekh lal, O.15 00 18 30 x 24 0. 19 O, 4
‘ ,Ml‘ﬁym&onuww ’ @o X mw

eV Wiag Neemach
viliigers of

Ce I e ™o Ny g wyg — g ™o e ol Bad |

Difference in
are s,

-

@\

re

-

-



2 ..\N\\a\n. . . . - . 3 . ) . N . . N . . N . . . . N . R

.‘Q-.'0'.'030!0‘!0IO'..I.-IO"!...-I..I..I.I-.’.'0’.‘OsWO—'Q!O'l!C'.!6'0‘0'0"'.'0'.'.'Oal.ll.‘0'.'0-!.-!0'.'0'..1.'.'B‘I“'“"""'
1e 2. 36 4 5 6 7 8 .
T emg e tgengm@te(y e CTORRCETTOO T OO O P PO trgmg g g Tag T e g e e g g L R Bl R Rk ) !.Q..c..lll....l.v..o.lo!s.lo'oi.'ﬂsln i Rk e el Rl Rt Rt Rl R s
'
4/8h,

/- 11,

12,

13a

14,

15,

19

Mangi lal S/0 Sukh 1lgl
L.No. 34

Bhuweni lal S/0 Bhera
H.mu.o H‘ZOB 38

Radhe shyam S/0 Nathoo
HQH FZO:&”

anrit Ram S§/0 Enanwar lsgl
L.Ng. 40

Kashi Ram S/0 Kgna Ram
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